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Tn the Centcral Administrative T
Frincipal Bench, New Ddlhi,

S
0.A. No.1859/89
O.he No. 1711/89 e
Chsran 3ingh & Ors. o -‘-};Ql LcAants,
J.A. No. 1859/39 . _ )
NDalip Kum r & Crs. ces Aprlicants
Vs,
Vo & Qrs. o pespondents .,

Hon'tle 3hri T3, Opberoi, Member (J)

. I . \
ton'ble Shri T.”., Rasgotra, Menber (a)

For the applicantss shri Ravi .asi, counsel.
For the resmondents: shri P.H. Ramchandani, 5r,
counsel, w ith Shri »A.F . Behrs

JU X ENT {oral) .

Heard the learned counsel for the parties,

shri a,“. Behra, learned couns-l for the r«spondents

stated that besides th se two CASsS., there is one

more O.A. which is pendinc in this Tribunzl and the
total nurber of applicants is seven, The prayer rnade

and the issues involved in these 0.A35 are similar

In accordance with the directions of the
Tribunal dated 23.11,1989 in MP Wo, 2560/89 in O.A. MO,
the respondents held a fresh selection. A1l the seven

aprlicants were advised to get their names sponsors

(u

the Employment Zrchange, as per the reguirement of
m=2ndatory Rules, @nd to arpear for an interview on the
drte fixed for the nurrose, On the date of interview,

of the seven arnrlicants,

o

Chand - one of the applicants did not apre-n. 2

. . , . . .
six applicants who appeared in th intervi ew havy

r
LYom

nly six apprared (Shri Subhash
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empanglled in a panel of 13 names (Ann=sxure R-1 to

- regly to MP No. 176/90 in OA Xo. 1359/29). OQut of the
12 p;{%gég;ggpanelled, six have already been eng-ged.
The remaining four are also in the process of being
cngacad. The learne” ccunsel for the applicant stated
that the seventh candidate, Shri 3ubash Chand, could not
apre .y in the interview as he had received the ntimation
for arpearing in the interview;scheduled t2 be held on
$.1.1990, only on 14.1,1990. On 14.1.1990, he, t o,
went to the office of the resntondents hut was not
entertained, Having regard to the circumstinc s of the
cn3e, we dir-ct that Shri sSubhash Cland, . :he seventh
aprlicant, should al-o be interviewad and in caze, he
ig £ound £it and suitable for the job, as directed in
the orders nassed bty this Tribunal on 23.,11,1989, adverted
to above, he should be ~mpaelled and civen preference
for engagement over the peisons in the nmanal, who had not
earlier been emploved, if they have not already been

engaged,

With the above directions, the 0.As stand

a0 e .
disposed of .  Thers will, however, be no order as to

}?&&o; ;4/1/%}

costs, Tssue dasti to the parties
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T 03 M Ober()i)
Mermber (J)




